
m THE CENTRAL ADMIiMISTa ATIUE TRIBUNAL

PRINCIPAL aSNGH Nf.'jJ DELHI,

0,A, No, 1430/90

New Delhi, dated tba 23th Aug«,1994

CORA'n

Hon*bl3 Shri 3,R. Adige, Member (A))

Hon'ble Smt. Lakshmi SnjaininsthQ, Member (Judicial)

Shri Kedar fiiath

R/o A-95,, Police Colonyj
Sskur Basti, P,3, Sarswati Vihar,
Neuj •alhi-110034

•*•§ Applicant

•0

(By Adqocate Shri Ashok Aggariual )

/

U/8

1',i:telhi Administration
through CoiatBisaioner of Police,
pDliCB Headquarter, f»P*£3tate,
May Oelhi,

8,9 Baspomdent

•(By Advocats (Ira Aunish Ahlauat )

JUOmENT fOBAL^

(Hon'ble Shri S.R.Adigs, Wembar (a))

In this application, Shri Kedar i'Jath, Sons table,

Delhi Police has prayed for quashing( •!TipaQi^i uiord issus" in

paragraph 8(a) of the relief sought, should rsad quashed as

clarified by,Shri fehol< Aggarujal,ld»coun3sl for tho applicant)

tha impugned order dated 22i11.1989, passed in appeal,
f^^/ucA

the order of the disctpHnary authority , .iated
-Ciy '

12,4,l989^for forfeiture of 3 years approved ssruicea^pBrmanantly^,

entailing proportionate reduction in his salary for a period of

S years, together udth treatment of suspension period f«20.2.6B

4,5,88 as j^a»ad,y not spent on dutyV ^

i'iii'Y(r""iiti'iii-



-2-

Zt' lite haue heard Shri Ashok Aggarual,cornsb1 for the

applicant and MS .Ayniah Ahlauat,counsel for the respondents,

3, It is pointed out to us by both the learned counsel

that the applicant Shri Ksdar Nath, alongwith cona'table Shri

Aryind Kunmr and constable Shri Puran 3in^ were procscded

against in a joint departniental enquiry*'

4'* Thesa proceedings ended in constable Puran 31n(^

being exonarated. Tlie .applicant? receiving the impugned

penalty and constable firuind Kumar recaiuiViQ the penalty

of dismiseal frra service. Constable firv/ind Kuraar challenged

the penalty imposed ^/ide OA Nd,22/94 whidh uaa decided

by the Principal Bcnch of this Tilbunal in judgnent dated

I

1,6,94, That judgment while maintaining the findings of the

enquiry authori ty,^ the case bad< to the Additional ComnissionBr

of PoliceCtha Appellate Authority) to reconsider the quantun

of punaihment imposed upon Arvind Kumar in the H^t of ttie

observations made in the body of the judgment and thereafter

pass a detailed speaking order giving reasons for the same,

5, Shri Aganual prays that a similar direction be issue

in the' present case also, to which nra.Ahlauat has no objection,

6, Under the circumstances, we dispose of this 0,.h, by
/iv c-tlfc

ramitting i '̂back to the Additional Cotamissioner' of Pplicc

(Appellate Authority) with a direction to reconsider the
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quan^.un of punishmsnt levied upon tha applicant in the praseni

case in tha light of the obaeruations in Arv/ind Kumaro cassfL'upra;

and P93S a apeaklng order after t3iuin9 dstailed reasons Irs support

of ths same, No costs".

y • (•-.

(lakshmi Suiaminathan) (S.Re )

Neinber(3) REfnbBr(.A^


